Oral Answers

SHR1 CHARANJIT CHANANA :
1 confirm having said that there are diffi-
culties in implementing the 1. D. R. Act.
The object of the Act being promotional
and regulatory, there are problems. I have
said in the main answer that it would not
be mature enough to indicate the exact
things unless and until we get the whole
thing fully examined. To give an example,
in tgc definition of industrial unit being
covered by the Act, the criterion for de-
ciding the sizc of the unit is the number of
workers with power and without power.
We are finding some difficulties in that,
We are in fact conducting a census of our
difficulties from the various administrative
and production ministries. Unless and
untill we come to a conclusion, the hon,
member would again say that the Govern-
ment is indecisive. We are not indecisive,
We want to come to a conclusion after exa-
mining the whole thing because the amend-
ment of this Act is a big exercise.

SHRI CHITTA BASU : May 1 know
whether it is afact that the West Bengal
Government requested this Goverrment to
amend this Act in such a manner that
the State Governments will be delegated
more powers 10 institutc enguiries into
the sick units and finally take them over?
If so what is the reaction of this Govern-
ment ? Why are they no. prepared to
consider this proposal zalso ?

SHRI CHARANJIT CHANANA :
We are taking the Siate Governments
also into account, The State Govern-
ments have given a suggestion like that,
This is one of the issues which is being
considered. As far as the amendment of
the Act is concerned with special reference
to the entreprencurs who render a par-
ticular unit sick and what should be the
treatment for them——this is also being
considered and this is one of the factors of
sickness of industrial units.

MR. SPEAKER : Next Question,
SHRI NIREN GHOSH : I am standing

to put a question,

SHRI SOMNATH CHATTERJEE :
You have to look at him twice.

MR. SPEAKER : I willget a magni-
fying glass.

SHRI NIREN GHOSH : May I
know whether it is a fact that the Central
Government now a days is disinclined to
take over industries which have been
closed by the owners after swindling,
cheating and all that kind of thing ? May
I know whether those perpetraters of fraud,
swindling and cheating are not taken to
task and they ask the State Government
to take over the factories ? In that case
why don’t you give them liberal financial-
help ? Otherwise, how can they take them
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over? The workers also suffer
because their dues are not paid. Also
there is retrenchment, May I know
whether you are considering all these things
and give a positive reaction to that ?

SHRI CHARANJIT CHANANA :
There is a communication gap in the state-
ment of the hon. Member. Whenever
we advise the State Governments after
investigation into the functioping of sick
units, we always advise them to take it
over, We fill in all the gaps that the hon.
Member has just now mentioned. And
we give allthe help which the hon, Member
has suggested.

SHRI SOMNATH CHATTER]JEE :
The hon. Minister has just now said that
in many cases the Central Government
have advised the State Governments to
take over the sick undertakings and they
promise help. Under what laws the State
Governments can take over the sick units?
Will the hon. Minister kindly tell that so
that the State Governments can take re-
course to that law ?

SHRI CHARANJIT CHANANA :
The unit is taken over by the Central
Government under the IDR Act on the
understanding that the management and
the running of the unit will be done by
the State Government and the Central
Government will give all the help to the
State Government,

PROF. MADHU DANDAVATE :
In part (b) and (c) a very strange reply
has been given by the hon. Minister :

“Proposals are being conceptualized
and so neither details nor level
of consideration can be indicated.”

When the concepts are there, probably
you cannot give any level of detailed con-
sideration at all, If you are going to
change the entire concept of delvelopment
and regulation, do we take it for granted
that the initial direction that was given=—
for example, that the public sector should
have a commanding height of economy,
then regional imbalance should he removed
there should be district centres. All these
concepts were already there and these are
very necessary to remove the regional
imbalance in development—are you going

to change that ?

SHRI CHARANJIT CHANANA :
No, Sir,

Setting up of Truck Manufacturing
Unit at Durgapur

#440. SHRI SATYAGOPAL MISRA:
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government have received
any proposal from the West Bengal



Oral Answers AGRAHAYANA 26, 1902 (SAKA) Oral Answers 6

Government for setting up a truck manu-
facturing unit at Durgapur;

(b) whether itis a fact that 50 crores of
rupees were earmarked for setting up the
said firm in collaboration with Bertied,
a French company during the Sixth Plan
period ; and

(c) ‘what are the Central Government’s
reactions and decisions on the project ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : (a) No
application for an industrial licence has
been received from the Government of
West Bengal for the establishment of a
truck manufacturing unit at Durgapur.

(b) & (c). Do not arise.

SHRI SATYAGOPAL MISRA : My
uestion has not been answered. In the
rst half of the year 1979, the State Govern-

ment of West Bengal wrote a letter to the
Central Government requesting the Centre
for setting up a truck manufactruring
unit at Durgapur. The State Government
wanted to include the scheme in the Sixth
Plan. Now, the Central Government is
trying to avoid it. I wanted to know
from the hon. Minister about the proposal.
But he has given reply about the indus-
trial licence.

Is it a fact that a technical report on the
feasibility of setting up a truck unit at
Durgapur was submitted by an expert
committee. If so, what is the reaction of
the Central Government on that ?

SHRI CHARAN]JIT CHANANA :
First of all, Sir, you would appreciate
that a proposal to the Ministry of Inustry
for translating into a licence is always in
the shape of an application for licence.
The hon. Member has referred to the West
Bengal Government’s letter of 1979. I
would only like to inform the hon. Member
that there was a correspondence between
the Chief Minister of West Bengal and the
then Minister of Industry on setting up a
unit. In fact, it was a proposal of the
consortium of the public sector units i.e.
Jessop & Co., Burn Standard and Braith-
waite & Co. along with a West Bengal
Government unit i.e. Westinghouse, which
‘was taken over by the State Government.
In fact, if you go through the text of the
whole letter, this particular thing was only
a probability. That probability also dropped
down because the lines of production of
these three public sector units of the
Government of India are different and
their order books are so full that they can-
not deviate. But I can assure the House
that whenever there is un-utilised capacity
or under-utilised capacity of these units,
an optimum model of utilisation is always
worked out. We have already started a
process within the public sector units

and whenever the State sector units can
participate in that, we will do that.

SHRI SATYAGOPAL MISRA :
Durgapur is a very good place for estab-
lishment of a truck manufacruring unit.
Raw material is available there. Indus-
trial conditions are good and the State
Government is always interested in the
scheme. Moreover, there is also a good
market for the sale of trucks. Under the
circumstances, may I know from the hon.
Minister whether the Central Government
will come forward to consider the feasibility
of setting up a truck manufacturing unit
at Durgapur !

SHRI CHARANJIT CHANANA:
I do not question as to the goodness of
Durgapur at all. For all purposes, Durga-
pur is not considered a location for this
particular unit. Whenever the West
Bengal Government or any entreprencur
comes in for setting up a truck manufac-
turing unit in any place including Durga-
pur, the Industry Ministry will definitely
consider that.

SHRI1 KRISHNA CHANDRA
HALDER: I am from Durgapur, If the
West Bengal Government apply for a
fresh industrial licence for setting up 2
truck manufacturing unit at Durgapur,
will the hon. Minister approve and sanc-
tion the licence?

SHRI CGHARAN]JIT GHANANA: 1
confirm having said that the Ministry
of Industry would definitely cousider any
application but it will have to go through
the process of consideration.
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SHRI JAGANNATH RAQ : Now,she
Maruti limited has been taken over by
the Government on 13th of October this
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year, Will the Government cosisider
mamfnctth‘ tt?xring commercial vehicles in
t \lm

MR. SPEAKER , It does not arise.
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THE, MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (d),
At present, the Government of India

wve no scheme for setting up any bg
industries in Jalor and Sirohi backwar
districts in Rajasthan. The State Go-
vethnient and Hindustan Copper Lirmited
-are, however, making detailed mvesnga-
tions in order to examine the feasibility
of commercial exploitation of the ore
reserves of Sirohi and Jalor Districts,
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SHRI CHARANJIT CHANANA: I
wish Andolan could create fzctories. Ur-
fortunately, the factories are set up on
the basis of feasibility study. I have
told the hon. Member the feasibility stu-
dies are being conducted by the Rajasthan
State Mineral Development Corporation,

because they have the people corrected
with this,
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SHRI CHARAI\U’IT CHANANA: FOr
the cement industry feasibility stud
already done. The applications for thes
districts are under consideration. Aftcr
proper consideration and analysis they
would come to a result on the setting up
of cement factories in this area,
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